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This CaC having been restced, stands posted to 

4th Decrmbrr,1989 for hecrina, 

Vict.Chjrnap 

Nrribfni (J) 
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4-12-9 	Heard Mr. S.K.Da3,1erned Counsel for the applicant and 

Mr. C.V.Murty,learned Coinsel for the Respondent (C.R.R.I.) 

Mr.C,V.Murty,ha3 filed a memo to the effect that the 

irn)ugned order vide Annexure_4,Offlce order No.781 dated 

8.3.88, so far as it relates to the applicant for recovery 

of L.i.C.advance has been withdrawn. Copy ofthe Memo has been 

*fx, - 	- - 3erved on the applicant. In view of this there 	nt4L. 

relief 	be granted to the applicant. The case is 

accordincly di3po5ed of. 

Vice-Chairman 

Member (Judicial) 


